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SHRI JYOTIRMOY BOSU: That
part of the hon. Minister'’s remark
may be expunged.

1222 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1073-74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROKATGI): On
behalf of Shri K. R. Ganesh, I beg to
presenit a statement showing Supple-
mentary Demands for Grants in res-
pect of the DBudget (General) for
1973-714.

SHRI PILOO MODY (Godhra):
What ig the justification for these
Supplementary Demands?

SHRI SHYAMNANDAN MISHRA
(Begusarai): No reasons have to be
given why these Supplementary De-
mands are being brought forward?
These should be presented in the pro-
per way. It is no use merely pre-
senting some document.

MR. SPEAKER: She is only for-
mally presenting the statement,

SHRI PILOO MODY: The general
cry among the people 1s ‘Kindly re-
turn the Garibi of three years back
again’,

oft gox A wA@  (qAT) ¢

@R B At F Froor 3w By
g wf g, #w dw T ¥ wwAr

T 9T FE T AWM A wA
FAA AT RSN

12.23 hrs.

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
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to move:

“That the Bill further to amend
the Agrittﬂtur'al Refinanceé Cor-
pordtion Act, 1983, be taken into
congideration”,

1 rise to move for consideration,
the Bill seeking to amend the Agri-
cultural Refinance Corporation Act,
1963, to enable the Agricultural Re-
finance Corporation to grant re-
finance accommodation to the eligi-
ble institutions wihout insisting
upon landed security or Government
guarantee so that the eligible insti-
tutions coming up with the schemes
covering, wnter alwg agricultural
labourers, could be eligible for re-
finance from the Corporation.

SHRI PILOO MODY (Godhra):
Election fund.

SHRIMATI SUSHILA ROHATGI:
This will be directed towards Garib:
Hatao.

The proposed amendment will vest
1 the Board of Corporation neces-
sary discretion to waive, in suitable
cases, the conditions with regard to
security or guarantee.

As the House is aware, the Agricul-
tural Refinance Corporation was es-
tablished under the Agricultural Re-
finance Corporation Act, 1963, to aug-
ment the resources available for the
provision of medium and long-term
finar.ce for agriculture, The Re-
serve Bank of India, State Coopera-
five Banks, Central land development
banks, Scheduled Commercial Banks
and the Life Insurance Corporation
¢t India are the sharcholders of the
corporation.

All the State Cooperative Banks,
Central and development banks and
certain scheduled commercial banks
which are sharsholdsrs o7 the cor-
poration are eligible for financial
assistance from the Corporation. The
refinance accommodation under sec-
tion 22 (4) of the Agricultural Re-
finance Corporation Act, 1963 can be
granted by the corporation to an eli-
gible institution' only if the repay-
ment of principal amd payment of in-

*Movéd with the recorhmendstion of the President.



2 Agriculiural

IShrimati Sushila Rohatgi)

-derest is fully and unconditionally
guaranteed by the Government or the
eligible institution makes awvailable
other security to the satisfaction of
Jthe board. “Other securities” accept-
able to the board could be a charge
over the assets held as security by
the eligible institutions to secure the
repayment of the loen or advance by
way of refinance or a guarantee of a
person or institution other than gov-
«<rnment or acknowledgment in an
effective form by the eligible institu-
tion that it is holding the security of-
fered by the borrower as a trustee
for the Corporation. In effect, there~
fore, the eligible institutions have
been securing mortgage of land and
accommodation is provided either
against government guarantee or
landed security.

With a view to improving the eco-
nomic conditions of small/marginal
farmers and agricultural labourers—
1 am sure this will be of interest to
the House—46 small farmers deve-
iopment agencies and 41 marginal
farmers and agricultural labourers’
agencies have been established in the
country. This programme is of na-
tiona] importance. These agencies,
mter alia have prepared schemes for
financing dairy, poullry, piggery etc.
for agricultural labourers in collobra-
tion with commercial banks or co-
operative banks. For providing fin-
ance to these categories of borro-
wers, the commercial and co-opera-
tive banks are being urged not to in-
sist upon landed security for provid-
ing loans for productive purposes
The co-operative banks have been
allowed to extend loans upto Rs, 2,000
on the strength of persona] surety
for poultry and dairy and upto Rs.
1,000 for other subsidiary occupations.
Minor irrigation loans upto Rs. 3,500
can be granted on the hypothecation
of pump setg with certain other con-
ditions, without insisting upon mort-
gage of land., Similary publip sector
banks are financing small' ‘marginal
farmers and agricultural labourers
upto specified amounts under vari.
ous schemes without insisting upon
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martgage of land. The lending insti-
tutions, however, are not able to se-
cure refinance facilities from the
Agricultural Refinance Corporation
in view of the existing statutory re-
quirement - whereby only landed se-
curity or government guarantee is a
necessary condition for refinance.

The Agricultural Refinance Cor~
poration’s insistence upon landed se-
curity wag based upon the legal in-
terpretation that security of hypothe~
cated cattle or poultry or a rapidly
depreciating asset like pump set etc.
with only token margin could not be
said to be security acceptable ‘to the
satisfaction of the board’ within the
meaning of the Act. 1t is, therefore,
proposed that the present mandatory
provisions of section 22 (4) of the
Agricultural Refinance Corporation
Act narrowing the scope of refinance
may be modified incorporating suit-
able provisions vesting the Agricul-
tural Reflnance Corporation with the
necessary discretion and authority to
waive security in suitable cases ®0
that the schemes covering agricul-
tural workers inter alia can also be
eligible for refinance from the Agri-
cultura] Refinance Corporation with-
out nsistence upon landed security.
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I would hike to point out before I
conclude that if the needs of small,
marginal and landless farmers are to
be met increasingly by the financial
institution., the Agricultural Refin-
ance Coiporation’s refinance will be
necessary in a big way in future.
The proposed amendment is there-
fore desirable in order to enable the
Agricultural Refinance Corporation
also to reflnance financial institutions
giving loans on more and more libe-
ral terms than previously.

Sir, 1 move. '

MR. SPEAKER: Motion moved:
“That the Bil] further to amend

the Agricultural Refinance Corpo-

ration Act, 1863, be taken into
consideration”.

SHRI MADHURYYA HALDAR
(Mathyrapur): This Bill seeking to
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amend the Agricultural Refinance
Corporation Act of 1963 contains
nothing that I have to oppose, but in
the statement of objects and reasons
it has beep stated that eligible insti-
tutions will get financial assistance
from thig Corporation without any
security.

But, what is the meaning of eligi-
ble institutions? I think the Govern-
ment, means, as Mrs. Rohatgi has
just now said, the establishments or
institutions in the country which re-
late to agricultural farmers and the
agricultura] labourers or marginal
farmers. These are the eligible insti-
tutions, But in a vast country like
ours, only a few institutions like this
cannot st¢lve the purpose of the whole
country where at least 45 million
people are agricultural labourers.

The second point is this. In the
Statement of Objects and Reasons, it
has been stated, “...coming up with
s ‘hemes covering inter alwa agricu -
tural labourers...”. It has not been
clearly stated, either in this amend-
ing Bill or by the Minister, whether
agricultural labourers or the margi-
na} farmers will get direct financial
assistance from this Corporation or
not, Only the eligible institutons
covered by the schemes for agricul-
tural institutions will get it. We
have the experience that institutions
in the name of helping the agricu-
rists or the agricultural labourers
take money from the Government
and swallow that money. At least in
Bengal, and in some other parts of
the country, it is our experience. I
do not know what happens in Punjab.

In the Rill, it is stated, “secuity,
to the satisfaction of the Board®. No
criteria have been mentioned in this
amending Bill. So, I hope some ex-
planation, is needed here ty clarify
how the satisfaction will come; whe-
ther by taking some money or some
such conditions which will actually
be beneficia] to the agricultural
labourers or the marginal farmers,

Siz, in this country there are finan-
cial institutions like the nationalised
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banks and co-operatives which give
financial assistance to the farmers., It
is our experience that only the rich
farmers who can go to the blocks or
the banks with some money to bribe
the people who sanction that money
can get those lcans. But the actually
needy person like the small farmers
or the marginal farmers or the agri-
cultural labourers who are actually
in need, who are in the grip of pri-
vate money-lenders, cannot get the
money. Even after 26 years of Inde-
pendence, and seven years of profes-
sed socialism, the private moneylen-
ders control the farmers’ money up to
the extent of 75 to 80 per cent. As
a result, these money-lenders grab
the entire result of the toil of the
agricultural labourers, the small far-
mers and the marginal farmers.
There is no such scheme in this
amending Bill, at least not aimed at,
to help the marginal or the small
farmers by which we can say that
theyl can assure some foodgrains to
the Government, because, if they get
money, they will not go to the money-
lenders and the money-lenders ag a
result cannot grab their entire toil.
The Government can procure at a
reasonable price with or without
some sort of incentive from these
marginal farmers who are destiress-
sellers of their produce,
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The functioning of Agricultural Re-
finance Corporation is a matter of
Criticism. The Agricultural Refin-
ance Corporation has sanctioned
schemes for different States. From
the report of the board of directors
for 1970-71 and 1971-72, 11 seems the
ARC has a regional cutlook. In page
7 of the report for 1970-71, we know
that the assistance to Andhra Pradeth
was Rs. 14.10 crores, Gujarat, Rs.
1407 crores, MHaryana, Rs. 14.34
croret, Mvsore, Rs. 13.14 crores, Pun~
jab, Rs. 6.90 crores, Tamil Nadu,
Rs. 1522 ciores, U.P., Rs. 27.84 crores
but West Bengal got only 030 crares,
Assam got omly Rs. 038 crores and
Orissa cot only Rs. 080 crores. Mr.
P. Gangadeb should have been pre-
sent here now tfo note these things
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For the next year also it is the same
swiy. UP. got Rs. 10.3¢ crores,
aharashira got Rs, B.71 crores,
aryana got Hs. 546 crores. But
Assam got Rs. 4 lakhs and West Ben-
gal got only Rs, 18 lakhs. Orissa
got nothing. There is a table show-
ing the position upto 30 June, 1972,
The same theme will be found here
also. Very small amounts negligible
amounts had been sanctioned for the
Eastern States. I want to know the
amount sanctioned in 1972-73,

The Corporation earned profits at
the cost of the farmers and therefore
it 1s profit motivated. In 1971-72 it
earned a profit of Rs, 40—45 lakhs
and in the previous year the profit
wag Rs, 28.11 lakhs. This profit mo-
tive does not help the agriculturists
or small farmers.

On page 6 of this report, some
fisheries gthemes had been sanctioned
in Msaharashtra, Pondicherry and
West Bengal and 94 mechanised
boats were to be purchased for fi-
shermen. How wmany will be given
to West Bengal? One or two? What
is the actual position? The Minister
should say.

1 would like to know from the hon.
Minister the amount sanctioned for
the eastern States and other States
separately for the year 1972-73. 1
want the Government to take some
special interest at least in the fisheries
of the eastern States.
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Cooperative society does not mean
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any compulsion. If there is any com-
pulsion, then it means it 18 not & co-
operative society.
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*SHRI M. S. SIVASWAMY (Tiru-
chendur): Hon. Mr. Speaker, Sir, on
behelf of my party, the Dravida
Munnetra Kazhagam, I rise to express
my views on the Agricultural Refin-
ance Corporation (Amendment) Bill

Sir, when the small farmers living
in the villages try to avail of the
financial assistance being offered by
the Cooperative Banks and such
other credit institutions of the Gov-
ernment, they are first to produce
adequate and proper security before
they are sanctioned any financial
assistance. The small farmers are
faced with innumerable difficulties in
getting such securities. It normally
takes more than a year to obtain the
prescribed security demanded by
these credit institutions from the
concerned Revenue Department. If
a small farmer wants to get finan-
cial assistance of Rs. 1,000, you will
be surprised to hear that he has to
spend sometimes even half of this
amount in obtaiming the security. So
far, this financial institution has been
gwving refinance assistance only on
the basis of proper securties. This
amending Bill seeks to empower the
Agricultural Refinance Corporation
with the necessary authomty for
sanctioning refinance assistance with-
out such securities in the case of
schemeg drawn up for the welfare of
agricultural labour, On behalf of
my party, the DMK, I extend my
whole-hearted suppoert to this Bill
because for the first time since setting
up this institution the woes of agri-
cultural labour have been taken into
consideration in regard to sanctioning
refinance assistance without demand-
ing securities.

During the Fourth Plan period, as
on 31-12-1972 the Agricultural Refin-
ance Corporation had sanctioned 788
schemes of agricultural development

*The Original speech was delivered in Tamil.
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involving a total financiaj outlay of
Rs. 451 crores. During the Fourth
Plan period the Corpont‘ioq is expec-
ted to provide refinance facilities to
cooperative land devglopment banks
to the tune of Rs’ 300 crores. The
o] tion made a commitment of
Rs. 881 crores in regarding to such
.astistance.  Bui, regrettably the
drawals from the Corparation is
only Rs. 13469 crores, representing
about 344 per cent. The remaining
25031 crores, i.c, about 88 per cent
of the commitment of this institution,
have not been drawn at all. Sir, I
give these figures from para 39 of the
1872-78 Annual Report of the Depart-
ment of Cooperation, Ministry of
Agriculture. I would like to know
the reasons from the hon. Deputy
Minister for non-utilisation of such
a huge amount meant for assisling
agriculiural development throughout
ithe country.

The State Governments in our
-country, particularly the Government
of Tamil Nadu under the able leader-
ship of Dr. Kalaignar Karunanidhi,
have drawn up many worthwhile
schemes for agrieultura] development
and also for the welfare of agricul-
tural labour. When they knock at
the doors of the Central Government
for financial assistance in regard to
such schemes, they are offered such
meagre assistance which reminds me
of the saying that a hungry elephant
is being offered sugar candy. In
Tamil Nadu 1.5 lakhs of agricultural
tenants have been given occu-
pancy rights. Many lakhs of pattas
have been given by the DMK, Gov-
ernment, During 1973-74 a sum of
Rs. 15.72 crores have been allo ated
in Tamil Nadu Government’s Budget
for agricultural development and for
agricultural abour welfare schemes.
To go into the question of minimum
-wages to agricultural labour a high-
power Committee has been constitut-
ed in Tamil Nadu. When such State
Governments which want to be in the
foréfront of agricultural development
seek the financial assistance of this
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Cornoration the Copporstion should
extend liberal assistance to them,

As you know, Bir, there are 46
Smail ¥armers Development Agencies
covering 28 lakbs of small farmeérs.
There are also 41 Marginal Farmers
dnd Agricultural Labour Develop-
ment Ageéncies covering 8.30 lakhe of
marginal farmers and agricultural
labour, I am amazed to find that
only a sum of Rs. 2.5 crores has been
given to these agenties by this Cor-
poration. On an average a sum of
Rs. 55 has been given by the Corpora-
tion either to a small farmer or an
agricultural labour. Rs. 2.5 crores for
31.20 lakhs of small farmers! At
tha same time, a sum of Rs. 256.31
crores has not been utilised by the
Agricultural Refinance Corporation.
When there is such acute shortage of
food articles throughout the country,
when many fair-price shops have
been raided by the hungry and starv-
ing people, when the super-bazars
have been raided by the needy peo-
ple, such a huge amount of Rs. 256.31
crores has not been utilised. It is
really shameful on the part of the
Corporation to have allowed such a
thing to happen. I would like to
know from the hon. Minister the rea-
song for this unfortunate lapse.

In our country, there are 125 dis-
tricts which have very scant rai»fall
and poor irrigation facilities, in which
2.5 crores of agricultural labour live.
I would hke to know what kind of
Financial assistance has been given
to these areas by the Corporation. In
my constituency Tiruchendur, the two
taluks of Tiruchendur and Nanguneri
get rain for two days once in three
years. They are so backward on ac-
count of getting rain for two days in
three years. I want to know whether
there are any schemes of financial
assistarice evolved by this Corporation
for assisting such backward areas. If
there are no such schemes, I would
like the hon. Minister of Finance to
pay attention to the flnancial needs
of such dry and backward areas like
Tiruchendur and Nanguneri and draw
up schemes for immediate implémeén-
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Betore 1 $ontiude, T would like to
point out that this Corporation has
a cell jn the eastern States of Assam,
West Bengal and Orissa but there is
no guch cell in the Southern States
of Kerala, Tamil Nadu, Mysore and
Andbra Pradesh which are called the
granary of the country. I would re-
quest the hon. Minister to look into
thig and do the needful in the matter.

With these words, I conclude,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled at Three
Minutes Past Fourteen of the Clock.

[MR. DepuTY SPEAKAR in the Chair]

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL
Contd.

MR. DEPUTY-SPEAKER: We shall
now resume discussion on the Agri-
cultural Refinance Corporation
(Amendment) Bill.

SHRI VAYALAR RAVI (Chirayin-
kil): Since item No. 11 may not
come up, therefore, with your permis-
sion, I would like to raise one small
point but which is very important.

As you are aware, the Comn.erce
Minister had given an assurance in
the House that he was bringing down
cloth prices to the level of November,
1972 plug even ten per cent, Unfor-
tunately, the public sector undertak-
ing, namely the National Textile
Corpaoration had decided to increase
the price by about 30 to 85 per cent.
This is clearly flouting the Govern-
ment order; it encourages the private
sector 'to loot the common man by
incteasing the cloth prices. The
cheirman of the National Textile Cor-
poration has said that he is not going
to obey Government. I feel that the
Minister or the Ministry hag not taken
caré. ahtd I have reason to believe
that theéy are behaving irresponsibly.
8o, T would request the Government
td make a statement thereon,

MR, DEPUTY-SPEAKER:
Ql?r?mpesh Chandra Goswami.
1414 L83,

%

Now,
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SHRI DINESH CHANDRA GO-
SWAMI (Gaubati): Rarely does

a Bill come before the House which
I think even the Opposition also
cannot, afford to oppose. This is
one such Bil. Iis object is indeed
laudible. The Agricultural Refin-
ance Corporation was established
with the purpose of helping in the
umprovement of the economic condi-
tions of small/marginal farmers
and also agricultural labourers and
to provide a remedy for the in-
adequency of institutiona] finance for
investment in agriculture. After
all, nobody can dispute that the
small or marginal farmers or agri-
culturists m this country constitute
the bulk of its population. In fact,
they are the backbone of our count-
ry. Unfortunately, they are not
properly  organised. Therefore,
there should be gome institution to
help them in getting financial acco-
mmodation and technical know-how.
Obviously, without that we cannot
expect the economic condition of this
country to be improved.

One of the constraints in the Agri-
cultural Refinance Corporation Act
was contamned in s. 22(4) whereby
small and marginal farmers or co-
operatives could not be granted as-
sistance without sufficient security,
because the opinion of the law de-
partment as well as that of the law
specialists of the RBI was that secu-
rity must be offered by way of land
or government guaraniee. Obviously,
it is not possible, in many cases, for
the poor farmers/agriculturists to
provide security by way of land or
government guarantee. To a great
extent, therefore, the purpose of the
original Act was frustrated. The am-
endment seems to give discretion to
the board to do away with this restri-
ction in such cases where it fcels that
assistance could be granted without
security. They are empowered to
do that and I fee] all sections of the
House will definitely welcome it.

But at this stage, we must also say
that a mere amendment of this pro-
vision will not achieve the object of
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the Act unless the persons who are
t_:ancerned or who are responsible for
impletnenting the Act change their
attitude. We have seen in many cas-
es that when applications are made,
there are officers who do not study
them with the positive aspect of
granting loan in mind but who look
at It with a view to point out flaws
for rejecting the applications, Unless
this attitude is changed, merely be-
cause you confer g certamn power on
the board, the benefit to the small/
marginal farmers envisaged will not
be forthcoming. I think a change of
approach and attitude is absolutely
necessary in this country today and
those who are responsible for grant-
ing loans must start with this assum-
ption that our object 1s to give loans,
not to deny it to the applicant on the
ground that there is this lacuna or
that flaw. Therefore, if the hon.
Minister who is piloting the Bill real-
ly wants the object of the Act to be
fulfilled, she shall have to see that a
change in the approach and attitude
takes place m the admunistrative
machinery.

I go on to another aspect. I feel
this mere amendment will not serve
the purpose unless the authorities
try to see that they create a climate
to see that the objective with which
the Corporation was established is
fulfilled. The RBI publication deal-
ing with the functions and working
of the Corporation says that the ob-
jectives of the Corporation are to
stimulate the interest of govern-
mental authorities and credit agen-
cies in special agricultural develop-
ment schemes, to actively help these
autborities in the effective formula-
tion and implementation of schemes,
to promote the formulation of new
schemes through discussions with the
repersentatives of the financing banks
ang State Governments and to stimu-
late development in under-teveloped
areas and help removal of regional
imbalances.

My most severe complaint aguinst
the Corporation is that instead of
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stimulating or helping in the removal
of regional imbalances, it has indir-
ectly helped in their growth, I will
substantiate this from facts and figu.
res given in their own builetins,

Let us see the figures for 1969-70.
Nobody can dispute that the entire
eastern region of India is one of the
most backward regions in this count-
ry. But Irom the report of the
Board of Directors for 1968-70, I find
that no assistance has been given to
any of the eastern States for any
wrrigation projects or for the construc-
tion of tube-wells or open wells, You
have not given any money to any of
these eastern States, whereas 1,769
tubewells have been constructed in
Andhra Pradesh. I want that they
should have more, but not a single
assistance hag been given to any of
the eastern States consisting of As-
sam, West Bengal, Orissa and the
State from which you, Sir, come and
also the other Union territories in
that region,

From page 22 of the report for
1969-70, I find that out of Rs. 259.51
crores of flnancial assistance, Assam
has been given Rs. 1.13 crores, which
ig 0.44 per cent of the total alloca-
tion. I can give other figures also.
Let me give some other figures. If
we look into the figures in respect of
assistance up to 30th June, 1972, we
find that the total allocation to the
eastern States comprising the Sta~
tes of Assam, Nagaland, Orissa, West
Bengal, Manipur, Meghalaya—six
States,—and the two Union territories,
was Rs. 5.74 crores as against the
overall total of Rs. 404.75 crores, Now
can we expect the regional imbal-
ance s to go away it, to the most sen-
sitive regions in this country, out of
Rs. 405 crores you give only Rs. §.7¢
crores? They themsslves in the report
have said that the eastern States con-
stitute a backward territory. But I
find that the allocation has been a
mengre amount of Rs. 178 crores to
the eastern regiom, aut of Re. 154
croves to the backward regions as &
whole.
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Let me guoto aiso some other
figures only to substantiate my point.
1 am referring to the bulletin on the
ARC issued by the Reserve Bank.
But for Delhi which got only Rs. 0.12
crores, the easiern Ctates have got the
lowest amount including West Bengal,
the assistance in whose favour has
been only Rs. 0.82 crores. It has been
& matter of deep surprice to me to
find in the report of the Board of
Directors for 1971-72 that they them-
selves realised that it is mecessary to
give some promotional effort to the
eastern region. At page 9, they have
said that “The Corporation hag set up
a Consultancy Service located in
Lucknow on 9th August, 1971 prima-
rily to help accelerating the formula-
tion of viable schemes in the eastern
States.” I do not know actually what
they have meant by eastern States, I
find that they have decided to s¢t up
thig consultancy service at Lucknow.
I do not understand it. If you really
want thig consultancy service to func-
tion properly, what is the barrier m
locating it in one of the eastern
States? What is the purpose of locat-
ing it in Lucknow? Obviously there
seemg fo be something wrong in the
approach of entire Agricultural Re-
finance Cororation towards the Eastern
States. They have deliberately neg-
lected the entire eastern region. In
fact, the most sensitive States have
not been granted anything out of this
Agricultural Refinance Corporation,

Therefore, if really we want this
Agricultural Refilmance Corporation to
function properly, and if the farmers
and agriculturists of this country are
to get the benefit and also to get the
impetus from this Corporation, 1 hope
thq hon. Minister will see that this
type of imbalances is removed as
early as possible.

You will also be pleased to find
that the amount that has been given
to Assam, for instance, is for the
purpose of horticulture and planta-
tions, If you really want to improve
the nondl{{om of the masses in these
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sensitive  areas, you must create
schemca for the establishment and
unprovement of dairies piggeries
and other things, One may say that
we do not have any schemes or that
the Siate Governments are not com-
ing out with any schemei and there-
fore we have not been able to do our
bit, but then one of the objectives is
“promoting the formulation of new
schemes” and also “stumulating the in-
teresis o1 governmental authorities
and credit agencick in special agricul-
tural development schemes.” There-
fore, in order to fulfil these objec-
tives, merely scrutiny of applications
will not do. You must see that you
create that interest in the govern-
mental authorities and also formulate
new schemes.

Bcfore I conclude, my most respect-
fu] subnussion will be that thig com-
sultancy service which you have very
rightly set up should be located in one
of the eastern States and there should
be an office of the Agricultural Re-
finance Corporation in «ither Gauhati
or some other town in Assam.

I feel that the Agricultural Re-
finance Corporation has not been able
to do anything to these States be-
cause there is no office there. I came
to know that there was some proposal
in that regard but I do not know the
stage at which it is now. I shall be
obliged to the hon. Minister it she
gave some assurance in this behalf
today in the House, to set up an
institution there. With these obser-
vations I wholeheartedly support this
Bill because it was a long felt need.

MR. DEPUTY-SPEAKER: Al-
though the urge to refer to the func-
tioning of the Corporation itself is
irresistible and perhaps legitimate,
may I point out to the) Membery that
the object of the Bill is limited to the
question of giving certain discretio-
nary powers to the board of directors
to waive security wherever they think
expedient. If you confine yourself to
that, we may be able to dispose the
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busineas within the time.limit. 1
would request the Members to keep
this in mind,

o W WY (ORI ¢ STee
Wy, Het wgie & Y wrawr fzar &,
I ¥ wgww g W afame o6y §
< qg WY fawaw § o< foq w0 &
afn weer AYw aY & wa oy
T ¢uy @ aw ofF Qe O i
Y, ®ficr dar wlt wrr X wgr §—
waer 3 ag faaaw oy av i &)
@ fguw & &§ ff g7 ww w1 |
wft Pear war § f | aagdt o e
fireralt av s Feardt & frg gz
foondfr | @ wwwr § v g faduw
w9 wrei< faar war &, 99 ¥ A
w® AATR WT A W AT A GRIANT
w1 W dar g, e 5w § oY siw
ffgg § e ag or & fr fover &
MR W G N g sA Y
fear v §—

“The Bill seeks to amend the
Agricultural Refinance Corporation
Act, 1963 to enable the Agricultural

Refinance Corporation to grant re-
finance accommodation to the eli-
gible institutiong without insisting
upon security or guarantee so that
the eligible institutions coming up
with schemes covering, inter alia,
agricultural labourers, could be eli-

gible for refinance from the Corpo-
ration”,

Qefr deqrt ¥y T2 9 Jr @0 ¥ w7
st forer & gy g 7w g )
wowr wd § fir b wogd o deqrt
 qff, I & waifer Fori 6
aff, aftw oY Swaog ¥ anr B
e 38 o oM ) v g
& dend frod 25 aref & oee A,
forrgift fcot¥ ay gerk ol & durr Fory
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§ W% 3w Wy e ey § ¢« @oee
wre ¥ oy o fedfy mgreer s 8 w0
ok, vw wr g Ay Qe et
TR T, Wi w gt o ¥, far # &
fargre wiix sfrey wr Y wrfwr w2 B
g 2wa 1w o fged it wgt amw
] 7w 577 %) wa . 0 forar iR BN
qr o i fremf W fear @ s &
st wie W g Feey Wy wob ey Wi
qv Sy % §, g vl fewer o &
oW ¥ gaend aw ooy & wgwrd
gfifydi ¥ wfQ woar fae® o ot
af o sl T gr ¥ 1

af § gy o fea Y &, iR
wgrarfe ¥ Trarser s ¥ auw
¥ 7Y wrar o forw sar wy @ & e
HY AT T 1 fad sTar X & Janaw
ady qqmr, sra a% ag fomra W) Sfea
7T q¢ g fawar aq aw #1€ wax
qgx AT A€y & | FX ;S 9% qur
& & A frgr A wwtzE Wi g, o
qreTa § 4t § Fw FIO & ITH I
zz ol §, X9 & 37 0 W ey ady
faadt § 1 wg o fergearm A WY
Rvadt qae R Aw A, oY e R,
agi aw e wedd W quarT oot &
wt, #YE Y ¢t wrfr gy &, gt g wr
G FY IeANT T LT &Y | 7 A JHwAi
WA KT YT T TCE TN W ¥ W
TedeA {1 gy &, ug W fawge 9
& vt &) 7 woeTT Y fareta Aif % vk
wrivwey § wive 7 g daraw ¥ wiey § ovge
WY T e 1 & e ol &
aal awdrgel o ¥ farmns vk Wl
wrl-ar i snvf - 9w ¥ o ww ¥
o frdae ¥ af @t gedt af §-oud
wrafy fear v § fndte wagedanr e
o€ droE T, WY af wrw wt forw &
o4 qequit W wwi Fadar (e
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fadaw ¥t frar 7Y wgadw
#iadg: frdurd praridfe

“I'ne Board for reasons recorded
by it in writing, decides that ne
such security or guarantee is neces-
nry"

g F s, smw feform &
faavingege 2aven &) ¥ J ¥
wot fear § welr wgma Sy T g
wear g s g SR W I ®
weT AR N A 2 Ak
T ¥ IE Y AT o el g
755 & s &, aff oY fiscdy swam
¥ wq ¥ M ¥ frarT o, €T g
mw fema N Giwear dad w7
mifwae wrtd o W aegr @Y foer
wae oY €Y G qeare & fod ag 9
&Y W1q | TEX AT T AZT AT TU-
FET S H G N W7 AT A GEFTFEAG
& @qq, W1 ot aw w7 feafr @y
§ eawm wfafe S s A ahr E e
g wog7, afmd o9 ¥ s Wl
W GYATEET W1 ArAY, qE T q
oh AEdr w1 § g weaw g, 9w w
s i W ¥ widw fear a1
fir QT 7wt Y wrg Fat af T oy
et S i A X e ) A F
we Wy fw wat ady foar wma, 6
§ 39 wr ey v sufed ag wwr W
WY 39 Fag & FAi faar w1 | R AT
ot § far @ worge wt st F Wt
4, oy S g w3 X Y

T §Y W& T IO AT ¥ § W
% o foma oft §, ol oY qeeat A
auras 6 sger afafa s s Iaw
FOT W A7 W Y Fx oar § e
A g% aur, g A A ey A w
qaakar) eww W W, ¥, &
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oW Ay A ¥ fae
ot fear, fom & o frs ooy ot
gopgfa fead & Sfiesr w1y aft w
fae?r arer zed) & wod T g Rt @
wT ATl ¥ ¥ faar /1T SRt 9
warut | sgireRiwd@i w
arer fewredwm &1 ¥ e T & v o
& fera qr exfaers ©w # fr gt oY
w2 fear 1 grenfE arlw ¥ o § fw
76 aent ¥ faelt §, mOa ¥ A ad
&, Wit & fewreiba w1 = faay aar
A wgr O GF Togt w1 fawry @
g & s § ag o oy s
& o S® & A ¥ oY v § ag R
T ey § e R e ), S W
farra gy 1 w4} i o1 SwrET et WX
7w § fefarmu d ST e
TEY SN A ¥ WY ET HSAT G WA
&ft =gt &y Tafed I FY AT T
WO, W A FTEGOAAATGEM | I
¥ oy A YE E1 I Y vivyor 7 WEIA HAT
& q@wr ) Afew word faclin fify
I & v wETUE g1 WA § Ay 9w & fay
o 7eft e A fear § Ay Iw ¥
zEuaT &1 Efed ¥o fdw wff,
I ITWT IT FT § 79 Fagaw & I Y
gfa ad & qreft gafedr & fax Wy
wwny for g fadras & o €7 qpoirew %
s &a woge, 78w e, fow & 1y
W ET, NI IT N o SRR
Y 5T 4@ A ey g few A AT iRy

MR. DEPUTY-SPEAKER: You
were speaking about the amendment.
I have not received any amendment
from you,

Rt &Y ww ol
ferqrag e rafr g1 welty alie

B g dU K& T XN owdk f1 W g gy
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ot Waew wigenre (dwg):
& 39 w1 wadw vy & fol @y e g,
wfer o ff w0 & ¥® T ¥ o
wg W § s aoerT o R wmiy
Saw ¥ ot foos fear 8, W fr IR
aifrw W = wrlx & aw Wi\
&, Sfe ot oft ooy % a1 § 77 weaat
bt Sihak it onl
fRPI Yo g A o ¥
e WO 2 @R v @A § ) A awt
FURTS A 91 qreT T Yo Wo Ho 3
g Wy ot fy W Ig & g7 Ay ]
N vt fear mrar fEF are 5 gwe
{ warar fafeer oofte ot a1 10 gwe
waver 39 & qre wiafaa wimdy ) oy
¥ wrerd ¥ fad wamr wnga g
fr dwwg & ¥ 1,36000
/et w3 a1y i § forr %3 90,000
fram A PR S oo 5w ¥ &
ot § | @ TR ¥ 66 wdE W
X § Py Y wror aw FRY staTe Wt
wo wgf faw qmT | g W oy
fram § 9w ¥ qarfas 66 T0ie % ot
wiff fawr @r ¥ 1 == 21,000 Fram
gy 15 TG AN W, g A
gfaer e <t § 1 97 R v, ow
o, wfige o frm @ § g0 & fag
N ogw W AR ¥ gfd
X arelt ¥ ag freedt & 1 AT oY sfor-
aw W e o frarl B qgrmr
g o frary e e 8% ¥ omar §
& a7 w50 § fr wro & e A
Tor 1w oo TRt E R o A
e R wad e A, Afer vk aredr
aff 2T gw A ¥ are fenlr % fadt
et wft N areare Ay ET #F oy
w fram 1 #Y weT ST awd § o et

qowrT WY EYwar wifgg & Toere @ wer
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wgar fin mifwwe o earer gt off
wTw fr A wrw ek £, ffeer wgt o R

s §, fe ity 4y, ar @z dw ),

wY'urrwr g wifie s o 5 oy vy
% fivam §f o ¥t ot Forar wifige )

oA A e o i
dad g3 O St dar wow
wrfigdr, &% 3 v w3 oy W
& =% org Rz dw ¥ T, I w1 wgAT
trrmrdm e eiviw it fe
frm sy v v o 1 g g
A T WA IEN w0 FE 300 To A ¥
o & frat v e Aol ey A dw
Tt & wg oot fr g A it oo ¥
forly Gt it Forey vt 1 Y wowT At
w o age ot § Ao va W e
# qficore #3 faay oy, a1 1Y oW
#R PR €@ TCEW N T ey )
WS X @i T A @ Afew o fadr ¥
wfasrdr §, Croer R 9T o WA §
o Y fgarra Y wfigd for o el
Y AT 8 W | W ¥ o e
# agd AT N, Afew A2 frarll ®
Y 51 #Y QYT 7 T Famar Tfgin

# Fu g Ayt o W QR gk
o2 firerr § R Fq@ 5, 10 TRy
wefiy ot g M weaT & WX dAR 07,
At WM S
forir g < §-Fir sarer wire fear o )
forr v gfaend faelt, dwew,
gfeamr, g Yorr wify fadr oy
warer wry wtr @ &1 et ¥ faw Y
o J% o s Al @ TR o &
&TaTe i s ¥y wgrrat # § Wi quar
wear goere Wt fir § 1 wefed wga
ot e T, o vl fieurit o
wTe W Yumr wifgd s o2 feurdt o
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oot iR W qudde ) 4w
forg & gast o wof e a® )

um Y § e A} 10 o3 W
WINPT §) 4T 2 TFE ¥ WA FAT
AT § ®Y 4,000 %o ¥ ¥n @+
1T | 2,000 o &7 fawsdlt w7 HR
s &, @rorr $9 4,000 To %7 T
&, v wgd § e dar wwaifer afend
g Nt 1 dadt st & fe 20
gz T omT Afsd 1 A 4,000
%o A7 & fad 800 To WHT FAT T |
o 3. gt O Frara AY, &Y oo
it frer Y oar Y fr g TR
a#) & yran, onfge & fe v M aga ¥
w3 /AT qEAT §, W TW T 800 To
{7 & ®q § TT Ty 3,000 8o
# $3 7g TUT avaT GwaT § 1 SEH
FYT e &Y wroefr ) et Y onfta
A A APk 7 qw
AW N T A T & T A &
FITT TAR @ R F gy O
i et el ok & it oy &l Y
o 7o ¥ fag, 3¢ @A F fag
W15 |13 WX AY 7Y ZATC o9% N7 %7 faar
AT ST QU 9T Ut W W
T RIT TAT AGH FET M3 8 WOTH
A & war o A faw g 1 gy
) aftR ey wxar o iwe
ZoT wan Ay ¥ fear mar qfew W
IR AGH F A ATHT T A g9y A
wff frwr qaT § ) el ST ER AW R
&wre wwy @t e o wréant 7y
Du ) & amg g fe dv wrdda
dww & ) wiErd aor § T OON wTeEy
A% TN Y, I FrgangEt
Wt i afr wag S am
wRyANEF |

oY wF firenr & I Y o e
forerk § O12 ferlt %t Y Frerd § 1
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we Bt fire T fr o Framr &
g & ared afy wrw wr o &, wod
gt o qoT ar T ], T g @
&, afgar fiwr saat far T @ ot 2z
Wt =gar § f5 gwwr ga oY ot atw
fad 1 S ST swawe 8, O Wif-
aar BT §, fore & ar9 ft ovw Al
aFg W &, g Wt mgar & e S
99 § et ¥ e dar ) Pre g ¥
wWiFmaar idar g i
wfowa feem § o7 & ow qiw oy
A ww T & | I Frg wTowy Weer
wifgd Wik T fag »o wfe A
agfead giar s fgd

¥ ag f 9w g & ww Sy
weifer g ¥ fue ¥ v )
T SEwt war A g | ¥ o s
O 1 @R agh vdw s
¥ Afar am &Y & s & f 1 3w
YT & S YaHF ¥ TEIN 36,000
AT WA A faar ) sw A &
faw gl wix wifearfaat o i
waet s A 1 § )| goeww wTaw
AT &7 AT, TEATGRT ST T Oorw
q¥7 siifE o @ 1§ WY A geT
faqq &, QT AT § AR wTENY
TE 4T F ATSTX AT qa1 Tt wfafer
o1t & AW § Aoyl & it ot ) o
fir st @7 waaT A faweft § Ty
¥ war &aar € a4t ¢ fear ot
FTR ¥ w7 ag qrareet fafade g oz
g qay mifeefaat & o ash
w€ | W FAeEE § IFPA wuAr Jefw
e € #Y ot ¥R Iy ofer A
€ Wma: ﬁm“’m!’:
w&adt %1 e 7§ v 1 oA yEEE
gt @ dar & wrgit 1 xafug W ot
@ WG -7 ¥ L AT F WATqT §
fir it N wow ¥ wof fd ) arfe
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o wow Tew (s7w) @ QW &
q¥ t¥z faw wew & aww wiferr &
go¥ aearg A K AY @ ¥ gAr

| §EA & gy AT WgAr E

giarr feafa st ay @Y Q@
ag wag ¥ wraw § fo g W grw
oqttwa foerg @i W wwA ¥
fratfca i & =2 wae  wwrer & farg
oY faaty FTFIF qrw & forg I
fagdt wFAR 1 TN T 0
frarr§ 3 W & P are sl & wwroe &
€T qq FT TR THT IO AT
wrfirer 7§ A AL WX wAT w7 LQ
a<g ¥ oA Ag fear | X qagaw g (v
gfy gare® qETS F WA T HT 79
Fsar wY AT XY FAAQ A gAY
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SHRI B. V. NATK (Kanara); Mr.
Deputy-Speaker, 8ir, I welcome the
Finance Minister for having introduc-
ed this Bill. This Bill, inter alia,
intends to finance the agricultural
labourers who till now, could not get
money.

In this behalt I would like to draw
the kind attention of the Minister for
Finance to the fact that at least leav-
ing aside wells, in several areas of
minor irrigation and land develop-
ment, there has been a considerable
amount of duplicity. There iy the
State Department in-charge of Minor
Irrigation. They take up also large
schemes. Then, we expect the Agn-
cultural Refinance Corporation also to
finance these schemes of minor irri-
gation. Out of the total assistance as
cn 30th June, 1972 which was availed
of by the borrowers namely, Rs. 154
crores, a8 much as 66 to 70 per cent
had been given for minor irrigation.
We thought that the Agricul*ural Re-
finance  acheme would concentrate
upon greas like horticulture, apiary,
dairying, piggery, pouliry etc. I hopt
that progressively the corporation will
concentrate on these areas.

I think that at least in the assured
irrigation "areas under the canal pro-
jects, there has been considerable im-
provement in  agriculture, and parti-
eularly the green revolution. But the
green revolution alone will not carry
us far. 1 hope the Agricultural Re-
finance Corporation will come for-
ward with programmes towards white
revolution, namely the eggs and the
milk which have got to be added to
the diet of our country,

4

Recently, I was at @ district level
méetihy whith was eonterped with
food. I asked the district authorities
who the poor were. The Afstrict

1805 (SAKA) Refinance Corpn,
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authorities plainly did not know who
the poor were. Then, I asked them
who got the ration cards. The district
authorities replied that it was those
who applied. 1 have repeatedly said
that 75 per cent of our population is
illiterate, So, how can the poor
identify themselves. 1 hope the State
or the Government would take a more
active interest and play a more active
role in identifying the poor, the land-
less and prepare a list of them. We
have got the 1971 census figures
which give a fund of information,
name by name, profession by profes-
sion, landless labourers, industrial
labourers, urban dwellers, those who
do not have any means of regulsr
income. These people have to be
'identified.

Secondly, till gur structural prob-
lems of agriculture are -changed,
much as we would like that with the
ceilling on lands, we shail be able to
redistribute the surplus land, which in
Mysore has been calculated to be
about 400,000 acres, and much as we
would like to believe that this will
result in the socialisation of agricul-
ture, I think that it will be more
wishtul thinking. as long as we are
not able to impose the harder condi-
tion of self-cultivation by the far-
mers. Once I heard g Punjabi far-
mer telling me that the best manure
for the lands was the footprints of the
farmer; there was no better fertiliser,
gither green manure or any other
manure or compost for agricultural
purposes. Unless we are able to
bring about structural changes in agri-
culture, the efforts of institutions like
the Agricultural Refinance Corpora-
tion will be superficial and textual
only and they will be only skin-deep
or eveén shallower than that.

While I can see the point of view of
the hon. Member who spoke just now
that the rate of interest is big, I
wauld like to ask with reference fo
whet,

With reference tp the commerciat
banks, it iz not an cxaggeration that
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the rate of interest in the most opera

is not less than 60 per cent per annum.
The normal rates which the usurious
moneylenders charge in this country
is Rs. 5 per Rs. 100 p.m, which comes
to 60 per cent. He is a decent
moneylender, There are other people
charge rates o interest much higher
than that depending upon the dire
eircumstances. Under thed circums-
tances, any talk of reduction in the
rate of interest taken Hut of some
agricultural economy textbook written
by Narayanaswamy or somebody else
might have been valid 25 years ago,
but is absolutely irrelevant in present
circumstances. What are we doing
about it?

Therefore, first and foremost, be-
sides the blackmarketeers in the
country, if we have to approach the
problem of the rural economy in its
totelity—I am not speaking about
the advanced parts of the country—
question has to be asked: Whv have
we passed the Maintenance of inter-
nal Security Act. It was a piece of
strong legislation. If we are not able
to apprehend these penple who have
misappropristed money—there are
clear records in particularly, the co-
operatives, why do we have that
enactment?

SHRI MADHURAYYA HALDAR-
They will bz awarded Padma Bhushan
and we who work for the poor will
be given MISA.

SHR! B, V. NAIK: He is here by
mistake, These misappropriators have
embezzled public funds. Where there
are clear-cut records, where there
are notorious people who have been
playing and fiddling with public
funds, why are we not able to use the
MISA against them? If ment
want to do anylhing for the agricul-
tural labourers, these sharks, this
exploiting New Class in the rural
areas have got {0 be apprehended. I
do not mean fo say let go the black-
markéteers and hoarders lightly, but
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particularly in the rural aress, i you
want to help the rural agricultural
community. These few people who
have got such a tremendous strangle-
hold on the economy and particularly
on the silent long-suffering masses,
musf be apprehended. We have about
500,000 villages. Catch s few of them
and # will have a tremendous deter-
rent effect, There are cleéar records
available. I am speaking on the basis
of personal knowledge.

This morning there was e talk
about inflation and black money. I
had the rare privilege of disagreeing
with the Finance Minister as far as
the expert decision on it is concerned
that it is not deflationary and that
it is inflationary. I am bringing it in
this context. While we have to in-
crease 1nstituticnal finance, we have
‘got to find ways and means of draw-
ing this money out of this pool and
taking 1t into the ocean of institu-
tional finance,

We have nationalised the banks.
We have got branches here, there and
everywhere, in almost all places, Why
1s that particularly in the field of
agricuitural finance, the commercaal
banks have been draggmg their feet.
Not even 5 per cent of thewr total
advances is going into agriculturai
financing. The same old Custodi-
ans, 14 grand people, the same old
group of people, are still continuing.
There is perpetuation of the same
vested interests. I think people are
justified in asking that there shall be
certain radical changes at least in the
postures first, and thereafier changes
in their performsnce. Until and unless
we bring in right-minded people into
these posts of these 14 important ins-
titutions, we will not be able to make
tmy dent om our aral economy.

W YW war  (8w) . IueEm
wgvey, Wl wgew ¥ N pfew gl
o ( wwww ) felws Yo far d
¥ qu o7 woin Wy !
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MR DEPUTY-SPEAKER: ILet the
bell be rung —Now, there is quorum
The hon Member may continue his
speech,

o TR $aC Tuemw  wavem, &
%z agen g 6 wifae mA o ¥
anr 9% fead fa o% ag goeTe sy
WY | W ¥ ge e gea § @Y
waeht ey oY w1 ww frard ¥}
AfpT wew @ A Fey &
W AT T W AT
wy grfror grfrer &, gfow gfoow
§ degerwrE A g Awfar R
G @Y Wy G ¥ R e AT W
T woy § 99 w1 wrer @1 faee,
TR B9 ¥ WAl ¥ OF, O W aE
A e HEE IR

WG { g AT B qATYT A4TE &
12 frarY #5700 3 & For ag weY
oF TS g B 1 A ve
FT YRR I A4S 39 e R &
o WA g9 43 gar § W)
dar @ gw 2, WA www ¥ fae
e et & fow & doer w Ey
e Y 9% ¢ frar &Y S §, O
fFaAr A W TOR FY Iq W RE
AW TEY 9w 9T | W9 T WA
FTAT ARY § A AT OFT I
¥ wi of 9% dYgEr IR &
oW ST Y WYL W A
e & = W ffag o) e a9
o & g W WY e At
s wae o ¥ @ Y A AW A
g W1 Wi Tnle g @y i
w937 W W@, I W Au W
oY Wy o 37 & il o I
# firs gl | wfvg Yo wg g fe
faraelt oY FYSAT WY ST SE Y A%
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wg ¥ wwitafy g9 wigg i
O i arer WY e feg oo

T I Y T8 B T el ot wrfg
S8HRI K SURYANARAYANA
(Bluru): Mr, Deputy-Speaker, I

welcome this amendment, it is very
slate, they have come after ten years.
This Bill is intended to give benefits
to the small and medium  farmers.
The Government of India finance
through co-operative banks and land
mortgage banks or nationslised banks
and do not directly dissociate the
farmers. We¢l pass Bills here and im-
plementation is not in the hands of
the Government of India. After the
1971 elections everybody is expecting
something directly from the Govern-
ment of India. An approach was
made to the Refinance Corporation
three yearg ago for a loan to a co-
operative sugar factory unddc cons-
truction. We are financing 60 lakhs.
We were thinking they would give us
directly. But nothing. The Industrial
Finance Corporation 18 charging legal
fees even though it was approved by
the State Govdrnment. It is not a
private company. All the finance
corporations are not directly benefit
ing the small farmers. Take for ins-
tance the co-operative land mortgage
banks. We are pioneers in Andhra in
this movedment. But small farmers
are harassed every day in Andhra.
There is no power for electric pump
sets; but when power comes the land
mortgage bank comes and attaches the
pump, because it is only interested in
collecting money, not in develop-
ment. They are giving all the big
landlords bécause money will be safe.
The Centre or the State Governments
are interested only in collecting money
and in ils safe custody, not in the
deydiopment. There are slogans in
this pamphlet about benefit to small
tarmes. What is done? For the last
two months, at the time of the har-
vest, unfortunately or fortunately
there was agitation:” the NGOsS were
not working. Then they had money.

AUGUST 10, 1973

Refinance Corpn. 248

{(Amdt.) Bill
But they have not enme to vollect
the dues. After the agitation is over,
the NGOs have come to hamss people
and do not spare ¢ven the agricultura)
implements; even the electric motor
is not spared. In Vizag district «
tractor was attached from 4 farmer
when he way ploughing his land.
Animals are attached. It was for a
Rs. 1,000 instalment. Estimates Com-
mittee in 1972-73 suggested amend-
ments The Government of India
should not be simply satisfied in
bringing forward and backward Bills
for small farmers.

SHRIMATI SUSHILA ROHATW:
The Government of India is not bring-
ing any backward BiH,

SHR K. SURYANARAYANA: 1
requekt once again the Government of
India should take interest directly
also, not through the State Govern-
ments. In this pamphlet they say
that the Agricultural Refinance Cor-
poration Act is being amended, After
ten years it has come. I want to re-
quest the Government of India, de-
parment of finance that financing is
not only refinancing, The nationalis-
ed banks should be given refinancing
authority to the farmers.

15.00 hrs.

Then only our problem will be
solved. If there is no inclination like
this, no useful purpose will be served.
If the small and medium farmers are
to be really benefited by this Act, the
Government of India should direct all
the land mortgage banks, cooperative

' banks ete, through the Reberve Bank
not to finance those who are keeping
deposits in privete banks and to the
money-lenders, even though they may
be agriculturists and they may have
the right to get loan up to Rs, 15,000.
In my constituency, psople, who bave
huge deposits in the private banks are
coming to the land mortgage banks
for fingnce. The minitter should
direct these banks not to give any
losn to such people.
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MR DEPUTY-SPEAKER: We now
take up Private Members' Bills.

15.01 hrs.

REMOVAL OF DISPARITIES AND
CONCENTRATION OF WEALTH
BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to provide for removal of large
disparities in wages and for removal
of concentration of wealth by con-
verting big industrial and business
concerns into cooperatives managed

by all for all,

MR. DEPUTY-SPEAKER:
question is:

‘“That leave be granted to intro-
duce a Bill to provide for removal
of large disparities in wages and
for removal of concentration of
wealth by converting big industrial
and business concerns into coopera-
tives managed by all for all.”

The

The motion was adopted.

SHRI K. LAKKAPPA: 1 introduce
the Bill.

15.1} hrs,
CIVIL LIBERTIES COMMISSIONS
. BILL*
ot %y fomd ( @iwr) o & g
woar § e dfewr ara semgE tas,
war A% fafrw daaT & sfeeaon
1 wAw w7 ¥ fay qrafor adan
W FT QAT T I7NG FA 1T
fartie ¥ quentfes w7 oY wafa &
LIE
MR. DEPUTY-SPEAKER: The
question is:

“Thut leave be granted to in-
troduce a Bill to provide for the
establishment of Civil Liberties
Commissions to investigate viola-
tion of legality and fundamental

Cr———
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personal freedom guaranteed by the
Constitution.”

The motion was adopted.
ot v fed & fadas W QU
i s g )

- ——
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15.02 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(SUBSTITUTION OF ARTICLE 16 AND
AMENDMENT OF ARTICLE 320 xrc.)

ot 9 foed (aimr) - &
s g f5 W & d@fmm W WR
daeT $ Aty fadas wY greaifer
AR wwfa &

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
< w4 frad ;¥ friww W) Aw
Lol S

15.08 hrs.

MOTHER'S LINEAGE BILL*

o 1 fawd (atwr): & gem
Fvar § f&  felt # dw qoevra W
99 & W ¥ var qwe ¥ wfuwe
1 Iva  w A fdaw ® Q-
eqifa #F ®7 wwfa frwm o

MR. DEPUTY-SPEAKER:
question is:

“That leave be granted io intro-
duce a Bill to provide for the right
to trace one's lineage from the side
of one's mother.”

The motion was adopted.
ot 4 fnd : & frdar W AW
FRATE |

The
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